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D & A FINANCIAL SERVICES (P) LIMITED

July 21, 2026 Merchant Banking & Corporate Advisory Services

Manager,

Division of Issues & Listing — 1

Corporation Finance Department

Securities and Exchange Board of India (SEBI)
Plot No. C4-A, G Block,

Bandra Kurla Complex,

Bandra (East), Mumbai - 400 051.

Kind Attention: Mr. Ishan Pendam

Re: Initial public offering of equity shares of face value of ¥10 (the “Equity Shares”) of Alpine Texworld
Limited (formerly known as “Alpine Spinweave Limited”) (the “Company” or “Issuer”) comprising
a fresh issue of the Equity Shares of the Company (the “Issue”)

Dear Sir,

This is in relation to the Prospectus dated July 16, 2026 filed by the Company with the Registrar of Companies,
Gujarat at Ahmedabad (“RoC”) on July 17, 2026 (“Prospectus”) and with your office and with BSE Limited
(“BSE”) and the National Stock Exchange of India Limited (“NSE”, together with BSE, the “Stock Exchanges”)
in accordance with the relevant provisions of the Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) Regulations, 2018, as amended (the “SEBI ICDR Regulations”) and other applicable
laws.

In this regard, please find a soft copy of the corrigendum dated July 20, 2026, to the Prospectus (“the
Corrigendum”) enclosed as Annexure A for uploading on the website of the SEBI. The said Corrigendum has
been filed to rectify typographical errors appearing on page 293 of the Prospectus, under Point 7 of the
Examination Report on the Restated Consolidated and Standalone Financial Information of the Company,
wherein the reference to "March 2025" appearing twice, shall both be read as "March 2026".

Additionally, please find enclosed, as Annexure A, a copy the Basis of Allotment Advertisement dated July 20,
2026, made by the Company in compliance with Regulation 49 and Regulation 51 of the SEBI ICDR Regulations,
as amended, read along with Schedule XIV of the SEBI ICDR Regulations.

A copy of the Corrigendum and the Basis of Allotment Advertisement was published in the following newspapers
on July 21, 2026:

i. All editions of The Financial Express (a widely circulated English national daily newspaper);

ii. All editions of Jansatta (a widely circulated Hindi national daily newspaper) and;

iii.  Gujarat Edition of the Financial Express (a widely circulated Gujarati daily newspaper, Gujarati being the
regional language of Gujarat, where the Registered office of the Company is located).

We request you to kindly take the same on record.

All capitalized terms used herein and not specifically defined shall have the meaning ascribed to such terms in
the Prospectus.

Thanking you.
Yours sincerely,

Raj Thakker
Manager

H.O. & Regd. Office: 13, Community Centre, 2nd Floor, East of Kailash, New Delhi-110065 (India)
Phone:+91 11 41326121, 40167038
E-mail: investars@dnafinserv.com, compliance@dnafinserv.com, valuation@dnafinserv.com, contact@dnafinserv.com
Website:www.dnafinserv.com, Branch Office : Mumbai

CIN : U74899DL1981PTC012709
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THES IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION, IRECTLY OR INDIRECTLY. OUTSIDE INDIA.
THE INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE") AND BSE LIMITED (“BSE", AND TOGETHER WITH NSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS").

(Pieaze scan this OR Code
to view the Prospaectus)

ALPIN

EXCELLENCE IN TEXTILES

ALPINE TEXWORLD LIMITED

(formerly known as ‘Alpine Spinweave Limited’)

(TO BE LISTED ON THE MAIN BOARD OF BSE AND NSE)

Clur Company was onginglly incorporated 25 'Alnine Spinweave Privale Limiled a5 a private limited company under the Companias Act, 2013 pursiant Io a cedificate of mcarporalion dated February 26, 2016 issued by the Regsirar of Companies, Ahmedabad. Subsesuently, our Company wWas corverted from a privale bmiled company fo'a public limited company,
pursuand fo resalulion passed by aur Board of Directors in theer meeling held on Oclober 18, 2024 and a special resalulion passed by aur Sharehalders n the Exira-Ordinary Gensral mesting held on Navernber 7, 2024 and the name of our Company was changed b 'Alpne Spimwesve Limited’ and a frash cerifizale of incorporabion dated Decamber 16, 2024 was issued
by tha Ragistrar of Comganies, Cantral Processing Centre, Thereafier, aur company name was changed from *Alping Spimwaave Lmiled to'Alpine Texwordd Limited', pursuant o resolution passad by our Board of Dwactors in ther meating hald on January 0B, 2025 and a spacal resolulion passed by our Shareholders in the Extra-Ordinary General meating heid on
January 13, 2025 and a fresh cerlificate of incorporation dated Febnuany 10, 2025 was issued by the Regsirarof Companses, Cenlral Processing Centre. Fordetails of changas inname and the registersd office of the Company, ses "History and Certain Corporate Matfers — Brief history of our Company " and "History and Cerlain Corporafe Matters — Changes in
the Regisfered Office"on page 258 of the Prospechus dated July 18, 2026 ("Prospectus’),

Corporate [dentity Number; LM T120GI2046PLCOEE25S
Registered Offlce: Block Mo 614-1105, Village Paldi, Prana Mirali Boad, Paldi kankal, Ahmedabad, Dascrol, Gujaral, Inda, 382425, Tel; +51 8725304926; Contact Person; Ms. Pooja Jogani, Company Secretary and Compliance Officer; E-mail: nfoflalpinstexworkd com, Website: wae afpinetaward.com

OUR PROMOTERS: SUMIT CHAMPALAL AGARWAL, SANDEEP SANTKUMAR AGRAWAL, SACHINKUMAR SANTKUMAR AGRAWAL

Our Company has filed the Prospectus with the RoC, and the Equity Shares (as defined below) are proposed to be listed on the main board platform of the Stock Exchanges and trading will commence on Tuesday, July 21, 2026,

BASIS OF ALLOTMENT

INITIAL PUBLIC OFFERING OF 1,20,24,000 EQUITY SHARES OF FACE VALUE OF 10 EACH(“EQUITY SHARES") OF ALPINE TEXWORLD LIMITED (FORMERLY KNOWN AS 'ALPINE SPINWEAVE LIMITED") (“COMPANY" OR “ISSUER") FOR CASHAT A PRICE OF 105 PER EQUITY SHARE (INCLUDING
A SHARE PREMIUM OF 95 PER EQUITY SHARE) ("ISSUE PRICE") AGGREGATING TO ¥1,262.52 MILLION (“ISSUE") COMPRISING A FRESH ISSUE OF 1,20.24,000 EQUITY SHARES OF FACE VALUE OF 10 EACH BY OUR COMPANY AGGREGATING TO ¥1,262.52 MILLION (*FRESH ISSUE"). THE
ISSUE SHALL CONSTITUTE 31.44% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

ISSUE PRICE: 105 PER EQUITY SHARE OF FACE VALUE OF 10 EACH
THE ISSUE PRICE IS 10.50 TIMES OF THE FACE VALUE OF THE EQUITY SHARES

RISK TO INVESTORS
For details, refer to section titled “Risk Factors" on page 27 of the Prospectus.

* Negative cash flow risk
Our Company has negative cash flows from its investing activity and financing activity, details of which are given below, Sustained negative cash flow could adversely impact our business, financial condition and results of operations.
(% in million)

Particulars For the year ended March 31, 2026 | For the year ended March 31, 2025 For the year ended March 31, 2024
Consolidated i Consolidated Standalone

Cash flow from Investing Activities {323.70) (945.03) (80.84)

Cash flow from Financing Activilies (30.87) 823.46 (227 .83}

* Regulatory risk for delay in obtaining CCA for Manufacturing Unit 2 and any similar future non-compliance
Cur Company commenced operations at Manufacturing Unit 2 without obtaining Consolidated Consent and Authorization (CCA) from Gujarat Pollution Control Board (GPCB) and was subject to regulatory scrutiny for delays in obtaining CCA for Manufacturing Unit 2. In relation to
Proposed Manufacturing Unit 3, while we intend to obtain all requisite approvals, consents and authorizations in a timely manner and comply with applicable environmental laws, there can be no assurance that similar instances of non-compliance will not occur in the future. Any
non-compliance, delays in obtaining or renewing statutory approvals, or failure to meet prescribed standards could attract penalties, fines, suspension of operations, or other enforcement actions by the relevant authoriies and any future lapses, whether operational,
administrative, or technical, could malenally affect its business, results of operations, and financial condition.

* Risk relating to unsecured borrowings, loans from related parties and loans from others which are repayable on demand
Our Company and our Subsidiary have unsecured borrowings, loans from related parties and loans from others which are repayable on demand. As of March 31, 2026, such unsecured loans, on a consolidated basis amounted to T324.37 million, having an interest rate varying
from 9% to 12% per annum and are repayable on demand. In the event that any lender seeks repayment of any such loan, our Company would need to find alternative sources of financing, which may not be available on commercially reasonable terms, or at all. As a result, any
such demand may materiaily affect our business, cash flows, financial condition and results of operations.

* Downgrade in credit rating of our Company
Our Company appointed CARE Ratings Limited as its external credit rating agency, which assigned a long-term rating of 'CARE BBB-;Stable' and short-term rating as "CARE A3 on May 4, 2026. After obtaining no-cbjection certificates from its lenders dated May 7, 2026 | the
Company requested CRISIL Rafings Limited to withdraw its services. Subsequently, a commercial dispute arose between the Company and CRISIL regarding payment of surveillance fees. Pending resolution of the dispute and due o non-submission of information for
surveillance, CRISIL revised the Company's ratings from 'CRISIL BEB-/Stable' to 'CRISIL BB/Stable' for its long term rating and from 'CRISIL A3 to 'CRISIL Ad+'for its short term rating with a remark "lssuer Not Cooperating”, on June 15, 2026. Any adverse perceplion arising from
such credit ratings or any future downgrade of our credit ratings may adversely affect the perception of our credit profile, increase our cost of borrowings and have a material adverse effect on our business, financial condition, cash flows and results of operations.

« Risk relating to single business segment i.e. manufacturing of grey fabric
Majonty of our revenue is dependent on single business segment i.e. manufactuning of grey fabric which amounted to ¥3,313.85 million, ¥2,138.97 million and ¥1,728.58 million and comprises of 96.68%, 90.17% and 84.15% for the Fiscal 2026, Fiscal 2025 and Fiscal 2024. Any
adverse impact on sales of a product would adversely affect our operations and profitability. Our continued reliance on single business segment for a significant portion of our revenue exposes us to risks, including but not limited to, reduction in the demand in the future, iIncreased
competition from domestic and international manufacturers, the invention of supenor and cost-effective technology, fluctuations in the price and availability of the raw matenials, changes in regulations and import duties, and the cyclical nature of our customers’ businesses. Any
occurrences of such event could significantly reduce our revenues, thereby matenally adversely affecting our results of operations and financial condition.

» Risk of dependency of substantial revenue from limited customers
Substantial portion of our revenues has been dependent upon our top 10 customers for the Fiscal 2026, Fiscal 2025 and Fiscal 2024 which amounted to 32 410.22 million, ¥1,665.85 million and ¥1,319.29 million and accounted for 70.33%, 70.19 % and 71.86 % of our revenue
from operations for the respective years, with whom we do not have any firm commitments. A significant portion of our top customers operate within the same texiile hub and end-market, exposing us to correlated credit risk. The loss of any one or more of our top 10 customers
would have a material adverse effect on our business, cash flows, results of operations and financial condition.

+ Supplier Concentration Risk
We are primarily dependent upon top 10 suppliers for procurement of raw materials and purchase of traded goods for the Fiscal 2026, Fiscal 20235 and Fiscal 2024 which amounted to ¥1,754.23 million, ¥1,589.44 million and T1,178.15 million and accounted for 64.26%, 82.76%
and 81.43% of our total purchases of raw material and traded goods for the respective years, with whom we do not have any firm commitments. Any disruption in the supply of these goods or fluctuations in their prices, inter alia, due to seasonality of cultivation of cotton could have
amaterial adverse effact on our business operations and financial conditions.

* Risk on availing corporate guarantees for borrowings of our Subsidiary
Our Company and one of our Promoter Group / Group Companies, i.e. Alpine Weaving Private Limited, have extended corporate guarantees aggregating to ¥557.50 million to secure the debt facilities availed by our Subsidiary. The corporate guarantee constitutes a material
contingent liability for the Company. While the Subsidiary has bean regular in servicing its debt obligations, there can be no assurance that the Subsidiary will continue to service its debt obligations in a timely manner in the future. Any default by our Subsidiary may result in
invecation of the guarantees. Any invocation of such guaraniees may require our Company to make substantial payments or assume the liabilities of our Subsidiary, which could adversely affect our liquidity, net worth, ability fo service our own indebtedness and overall financial
condition and could have a material adverse effect on our business, results of operations, cash flows and prospects.

* |nterest rate risks for indebiedness
Cur Company is dependent upon the availability of equity, cash balances and debt financing to fund our operations and growth. Qur secured debt has been availed at floating rates of interest. Any fluctuations in interest rates may directly impact the interest costs of such loans and,
any increase in interest rates could adversely affect our results of operations. If interest rates increase, our interest payments will increase and our ability to obtain additional debt and non-fund based facilities could be adversely affected with a concurrent adverse effect on our
business, financial condition and results of operations.

» Risk related to conflicts of interest from business activities of Subsidiary and Group Companies
Our Subsidiary, Alpine Cottweave LLP and Group Companies, Aamav Fashions Limited, Aarmav Industries Private Limited, Alpine Weaving Private Limited, Sameep Fabrics Private Limited, Sameep Texfab LLP and One World Texofab Private Limited are in the same line of
industry. Besides our Subsidiary, the Group Companies are engaged in different business activities than that of our Company and no non-compete agreements have been executed. However, there can be no assurance that these Group Companies will not engage in any
competing business activity or acquire interests in competing ventures, which could create conflicts of interest and may also have an adverse effect on our business.

* Risk on potential Conflict of Interest and Related Party Considerations
Cur Company has acquirad one land parcel jointly from Sumit Champalal Agarwal, Promoter and Mr. Champalal Gopiram Agarwal, Promoter Group member, and certain land parcels from Mr. Champalal Gopiram Agarwal. While such acquisitions were underaken on an arm's
length basis and in compliance with applicable laws and requlations, concemns may anse regarding potential conflicts of interest, faimess of valuation and regulatory scrutiny, any adverse developments relating to such transactions or future related party transactions could
adversely affect our business, financial condition and results of operations.

+ Credit facilities and operational flexibility risks
Cur financing arrangements contain covenants requiring lender approval for certain events, including change in nature of its business, expansions, restructurings, mergers, and changes in ownership or control, Any fulure breach of financial or other covenants may resull in
immediate repayment of our borrowings either in whole or in part, together with any related costs, which could adversely affect our business, cash flows, and results of operations. There have been no past instances reported of breach of any financial or other covenants contained
inany of our financing arrangements.

+ Risk due to discrepancies, delays and untraceable records relating to corporate filings and secretarial records
There have been cerfain discrepancies, clerical errors and delays in filings by our Company with the Registrar of Companies, and certain corporate and secrelarial records are nolt traceable. Further, our Company was not in compliance with the requirement to appoint a Whole-
Time Company Secretary for a period of 11 months, and an application for compounding of such non-compliance was made. The application is pending as on date. Although no regulatory action has been initiated against us in relation to such matters to date and comective steps
have been undertaken, we cannot assure that regulatory proceedings, penalties or other actions will not be inttiated in the future, which could adversely affect our Business, results of operations and financial condition.

* Concentration risk
Our manufactuning facilibes and sales are concentrated in the State of Gujarat, from where we derived ¥3,336.85 million , ¥2,310.04 million and ¥1,7%1.36 million revenue from operations which accounts for 87.37%, 97 34%, 897.57% of our revenue from operations in Fiscal 20286,
Fiscal 2025 and Fiscal 2024, respectively. Given this geograpghical concentration, our operations are exposed to regional risks such as social or civil unrest, economic or environmental disruptions, natural disasters, labour disturbances, transport disruptions and other unforeseen
avents. Any such events affecting Gujarat could materially disrupt our manufacturing operations and supply chain, and adversely affect our business, financial condition and results of operations.

+  Working capital risks
Our operations are subject to high working capital requirements. Our inability to maintain an optimal level of working capital required for our business may impact cur operations adversely. For the last three financial years, our working capital requirements were as follows:

Particulars Fiscal 2026 Fiscal 2025 | Fiscal 2024
Consolidated Standalone Consolidated Standalone i Standalone
~ Net Working capital (% in million) 1,023.18 671.36 83402 557.01 70197
% of Total Expense 31.65% 29.80% 36.93% 33.45% 39.49%
« The average cost of acquisition per Equity Share for our Promoters as on the date of Prospectus is set oul below;
IR e i No.of Equity Shares | Average cost of acquisition per Equity Share*(%)
Sumit Champalal Agarwal 1,62,56,992 1.99
Sandeep Santkumar Agrawal 45,74 408 2.92
Sachinkumar Santkumar Agrawal 28,63,600 8.01

“As cenifiad by Mfs C H Thadeshwar & Co, independen! Charered Accounfants, having FRN. T10BT5W, pursuant o their cerificate daled July 16, 2026 having UDIN: 22615701 2BEBOLINGIED

* The Price to Eamings ratio based on diluted EPS for financial year ended 2026 for the Company at the upper end of the Price Band is 12.84 times as compared to the average industry peer group PE ratio of 60.69 times.
Weighted Average Return on Net Worth for Financial Years ended 2026, 2025 and 2024 is 22 22%:.
Weighted average cost of acquisition of Equity Shares transacted in one year and three years immediately preceding the date of the Prospectus:

Period Weighted average cost of acquisition Cap Price is 'x' times the weighted average Range of acquisition price per

per Equity Share (%) cost of acquisition Equity Share: lowest price -highest price ()
Last 1 year Mot Applicable* Mot Applicable Mot Applicable®
Last 3 years 17 6.18 1717

Note: As certified by M/s. C H Thadeshwar & Co. Independenf Charfered Accountants, having FRN: T10875W. pursuant fo their certificate dated July 16, 2026, having UDIN: 26157012B8EBOUNS380.
*There are no acquisiions made by the sharsholdars dunng the sl one year preceding the date of this cerfificats
“The acquisitions made by the shareholders during the Tas! three years preceding the dale of this certifcate on account of gift, partiion, and dissolufion of HUF fransactions invelving no consideration, have nof been considersd for the purposes of this certificate.

The Book Running Lead Manager associated with the Issue has not handled public issues in the past three financial years,

BID/MSSUE PERIOD
BID/ ISSUE OPENED ON TUESDAY, JULY 14, 2026 | BID/ ISSUE CLOSED ON THURSDAY, JULY 16, 2026

Contingad o mast pags.;

- _ e Ahmedabad
o® e ce o® @

epaper.financialexpress.com
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... continued from previous page.

Thez Issue was made through the Book Bullding Process, in terms of Rule 19{2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, inaccordance with Regulation | | Sr. Category | No.of Applications | % of Total | Total No. of Equity | % to Total Mo. of Equity Shares " Ratio | Total No. of Equity
61} of the SEBI ICOR Requlztions and in terms of Regulation 3201) of the SEBI ICOR Regulalions, wherain nat mote than 1% of the [ssue was made avaidable for allocatonona || No Raceived Shares applied gllatted per Bidder E-I'I-ETE'E. allotted
propartionate basis to Qualified Insttutional Buyers ('QIBS”, and such portion. the *QIB Portion”). Further, 5% of the QIB Portion was made availabie for allocation ona proportionate | —ya ~ &agy | 1 013 5,680 03 5680 11 5,680
basis bo Mutual Funds only, and the remaindar of the QI8 Porfion was made available for allocation on a propertionala basis bo all QIBs. inchuding Mulual Funds, subject o valid Bids 5 | 100 f : { ey ! o : A s e 5 =
having been received ator above the Issue Price, However, ifthe aggregate demand from Mutoal Funds was less than 5% of the QIB Portion, the batance Equity Shares made available | ————— e L= : —s et

for alacation in the Mulual Fund Porlion were added 1o the ramaining CIE Portion far praporiionate allocation ta QIBs. Further, {a) not less than 26% of the lssue was made available for || 20 7952 1 013 7852 G485 7852 - 1852
allocation to Non-Institufional Investors (out of which one third was reserved for Bidders with Bids exceeding ¥0.20 million and up-io T1.00 miffion and two-thirds was reserved for || 21 2820 1 013 8,520 052 8,520 1:1 5520
Bidders with Bids excesding 71,00 million), provided that the unsubscribed portion in either of the aforementioned sub-categories could be aliocsied to Bidders in the othersue- || 72 aods 1 013 B94E 05 8946 B B045
cateqary of Non-Instilutional Investars and (b) not lass than T0% of the |ssue was made available for allocaben o Retail Individual Investors in accordance with the SEB| ICOR R B P 013 g 23|} ,5,55_' 0,230 1.1 9230 1
Regulstions, subject to valid Bids receved from them at or abowve the Issue Price. All potential Bidders were mandatorily required 1o pardicipate in the Issue through the Applicafion | - 24 | o514 3 04D EE o 173 9514 11 21315;1&
Supported by Blocked Amount (*ASBA”) process by providing detais of ther respectve AS8A Account and UPI ID n case of UPI Bidders, as applicable, pursuant to which the : — ! .
corresponding Bid Amount, which was blocked by the Seff Certified Syndicate Banks "SCSBs’) or the Sponscr Bank(s) under the LIP| Mechanism, as the case may be, fo the extent of Total 755 100.00 1,651,034 100.00 1,651,034

3 Includas spillisd over of 1,368,128 Equily Shares from NIB Above 10 Lakhs Calagory

= Unsubsenbed pocion of 579,414 Eqully Bhares kave bean spilled over o QIB Others o bhe extant of subscripfian, Le, 3 300 Eqisty shaves and Balance B78, 114 Equity Shavas have
been spifed overip Retad Calegony

theirrespeciive Bid Amounts, Fordefails, see "ssue Procedure " beginning on page 442 of the Prospacius
The kssue recaived 77,623 applications for 17:088,990 Equity Shares resulting in 1.42 times subzcripbion. The detads of the applizations recelved in the Issue from Retal Indwvidual
En:kﬁers N-;:'l Inshluh-:lnal Erﬂ:l-ars and ﬂ-JEE areas Lm-:ler |:I:|E|1’|:|rE te-:hﬂu:al IE]EE!H:ﬂﬁ.:I

(8] Category  No.of No. of | MNo.of Equity Shares | MNo.of Times =~ Amount(Z) || C. Allotment to Non-nstitutional Biddars {more than T1 million) {After Technical Rejections) (including ASBA Applications)
| N Applications Eqpity SN bbb S The Basis of Afatment o the Non-institusional Bidders (more than 21 million). whe have bid at the lssue Price of 108 per Etuity Share or above, was fnalized in consultation with
P “”F“;ES’;E*’ 1 :l:jl’f';;z Per :m‘l“ T Ty NSE. This category has been subscribed to the extent of 0 41147 times. The total number of Equity Shares allotted i this category is 956,512 Equity Shares to 97 successful
|_A| Fetal Inowicual Investors AT S . I N o AT e M0 licants, The category-wise details.of the Basis of Allotment are as under:
— ERQICAN (R ] “HI5e
B mﬂ“-';ﬂﬂ“:;“;'"*ﬁﬂ“ﬁ O a0z 1,753,274 1,162,320 151 183,813.178.00 Sr.  Category | No.of Applications | %ofTotal  TotalNo.ofEquity | %toTotal | Mo, of Equity Shares Ratic | Total No, of Equity
. b e LB AL | Ne Received Shares applied allotted per Bidder Shares allotted
. I: r-lun Ins!rluhuna‘ Inu-e51|:urs Above $1 milan 131 2 I]Qd T4 2 334 540 0.8 215,228 G50 00 _Jl' _TEIE_EE-_ 91 93 31 _E?EIEEIE-_ _'ETH!E_' E'.Eiﬁ 1 :_1 — —-E?_EI.EEIE-__
_ n Qualified Institutional Bidders F 123,540 120,240 1.03 12,871 rmm_ i a7o8 ' 103 9708 iz o 7o T 4798
| Total TTE | 17088000 12,024,000 142 1,787,584,608.00 3 10508 5 5 06 e 230 1'{5"5"'[5&; 11 r ?i]"i's'
F:’hus;*:xm'uﬁ 1,710 ap,n.l.h:muri-.s for E'?'E- 758 Ewl:.r S.l*amsaggmqatmgm T8 El.'-"ﬂ' (44 from Retail Individuad & HM Individuals wh-.-c.h ware ol i bid boak bul which were banked. 1| 12780 1 103 12 780 134 12 78D 11 12780
B 1
5 14200 1 1.03 14,200 1. 43 14,200 121 14 200
A summary of the final demand as per MSE nnd BSE as on the Bidfssue Closing Date at different Eid prices is as under: & El:lll.‘-‘*_"!' 1 103 20 022 208 a0 D'.’-EIE 11 2 l:}E.E
Sr.No ' Eitl Price ) | ~ No. of Equity Shares ' % to Total Cumulative Total Cumulative % of Total : ' - ' - . - :
= - 3 121154 — T T 7 SR — 387 — Total a7 | 100.00 056,512 | 100.00 , 056,512
= - e 45 608 HiE 25T52 ot || = Unsubscribed Portion of 1,368, 128 Equity Shaves has besr spiled over fo NIB Above 2 Lakhs up to 10 Lakhs Category
3 10z iﬁ E11:" TD-IIEJ.'- [ 1,293 154" [ '1 TS [ | O Allstment to QIBs (After Technical Rejections)
4 103 :1-E. 135_ 015 1,346, 3,32 ; : 4 A ' Allotrrant 1o QIB=, who kave bid at the [2swe Price of T105 par Equity Shase or above, has been done on a proporlionate bass in consultation-with NSE. This categary has been
5 104 35 638 008 | 475 838 430 subscrbed o o axtent of 1.00000 times of QI8 porlon, As per the SEBI Ragulations, Mutual Funds ware aliofled 5% of the Equily Shares of QI8 porlian avaiable ie. Nil Equily
: T : = { Shares and oiher CIBs and unsalisfied demand of Mutual Funds were allotted the remaining avadable Equity Shares be. 123,540 Equity Shares (Incudes spiled over of 9,312
& 0 275,370 23.22 8,651,208 2162 || EquityShares from Other Categories (i.,6,012 Equity Shares from Q1B MF category-and 3,300 Equity Shares from NIB Above 2 Lakhs up 1010 Lakhs Cateqory) on a proportionate
T CUTOFF 22,676,548 238 41,327,756 100.00 || besis: The fotal number of Equity Shares allotied inthe QB category s 123,540 Equity Shares, which were aliotted fo 2 successiul Applicants
31,321,756 10000 | ik éi’ﬁgﬁ""" L e s FOR e o
Tneﬂamsnfﬁ.llmrtlemwasfmallzedm-:q:-m&:aﬂnanheDﬂﬂgnatedSmchmngﬁ heu:gNSEunJulﬂi' 2026, ' Qe T TS :' - e e 12|1|'|"|]I:]- e | 23411! 1!3510

A Allotment to Retail Individual Bidders (After Technical Rejections) {including ASBA Applications)
The Bagis of Allotment 6 the Relall Individual Bidders, wha have bid at cut-off or 3t the 1ssee Price of 2105 per Equily, was finalized i consultation with M3E. This category has been

subscribed fo the extent of 135885 fimes, The fofal number of Equity Shares Alloled in Refail Individual Bidders category & 9,292 314 Equify Shares (Inchides spilled over of
A76,114 Equity Shares from MIB Abowve 2 Lakhs Ug to 10 Lakhs category) 80 65 443 successhul agplicants. The category-wise delails of the Bass of Allolment are a5 undes;

The Eiua'd of Diractors n!uur(‘.nmpmy at#s masling hald an July 1" EIJEE- has tahen:-nmmrd ihe nasm nrallnlmenlnr E|:|ui15r Sharas approved I:|5r tha I:Iramgnaﬂm Stock Exchanga,
baing N3E and hag akoiled the Equity Shares 1o varous successful applicams. The Alimenlbodvica Cum Refund Inbimation andior nolices have been dispatched bo the address of the
investors as registered with the deposiiones, Further, instructions ko the SC5Bs have been issued for unblocking of funds and fransfer fo the Public IssueAccount on July 17, 2026 and
ihe paymenis to non-syndicate brokers have been issued onJuly 18, 2026, In case the same is nod received within ten days, invesiors may contact the Registrar to the lssue at the

| Sr. | Category No. of Applications | % of Total Total No. of E'EF-'“’-" | % to Total Wo. of Equity Shares Ratio Total No. of Equity | address given below. The Equity Shares afatied ta the successful allotiees have been uploaded on Jufy 20, 2026 for credit into the respective beneficiary accounts subject o validation
No | Received Shares applied Aliotted per Bidder Shares allotted af the accalnt details with the deposilories concamed, The Company fad the Listng anplication with NSE and BSE on Julby 20, 2026. The Company has received the tsting and trading
4 142 BT EE1 8143 9633102 7633 142 EEE azl 8497990 | | approval fram BSE & NSE, and trading will cornmence on July 21, 2026.
2| 284 3 939 3. ] 1 11'3 E?ﬁ E a6 142 ﬁ? ?ﬁ_ _ 433 'rﬁﬁ | | Mote: All capitalizad terms used and not defined herain shall have the respactive meanings assigned i them in the Prospecius.
S Bf‘f_ 128 404,700 3.20 145 6.7 | 118,854 | NOTICE TO INVESTORS: CORRIGENDUM TO THE PROSPECTUS (“THE CORRIGENDUM")
2 s il 'Hﬁ 23? 42‘1 I EE i E? TE’- ' -ﬂ Eﬁﬁ {11 Thisiswith reference to the Prospacius dated July 16, 2026, ied by our Comparny with the Regesirar of Comipanies, Gujasat at Ahrradabad. In this regard, potentisl Investars may
5 no. 281 0.39 206,610 164 142 | 67:7 3494 note the following:
= o R 016 1']3 DE"? 0B 142 { IEI? 121 15,154 On page 293, under Paint No. Tof the Examinafion Repod on Restated Consoldated and Siandalone Financial Infrmation, the references to "March 2025°, appearing twice, shall
G| o 035 | 184864 1. 12 | &\ diien both be read as "March 2026
- .E. { 1135 3 40 (.05 4'54"“:' ME 1.%2. T :El__ { : 'H""u [{| The Prospectus shall be resd in conjunclion wish the Comigendum, The information in the Comigendum supersedes the information provided in the Prospactus to the extent
8| 1278 18 0.02 25,004 0.18 142 B3 2272 inconsistant with the nformation in the Prospectus, The Prospecius stands amendad to the extent stated hersinabove and the Prospectus as we 35 all the Issue related material
0 | 1420 106 k14 150, 520 1.14 142 o3 - 106 . 13,206 shallbe read in canjunclion with the Comigendurn and accordingly, thesr refersnces in the Prospectus shall stand updated pursuant o the Comgendum,
| M| 1562 i oo 15,620 02 | 142 8:10 1,278 All capislised terms used in the Comigendum shall unisss the context olherwise requires, have the same mearings as ascribed in the Prospectus
LE | 1704 12 302 20,448 016 142 TRET. 1,562 | INVESTORS PLEASE NOTE
|18 | 1846 254 0.35 478,114 3.r8 142 | 6776 32375 || These details of the Allotment made will be hosted on the website of Reglstrar to the lszue, Kfin Technologies Limited at www kfinlech.com.
|- | E—  E— 1 . 55558 LS { [ All future cormespandance In this regard may kindy be addressad (o tha Registear to the [ssue quaoting full nams of the First! Sole appcant, Seral number of the Big cum Applicatian
{ TOTAL | 74,21 1M"IH} 12 ﬁi? E;‘H 1l'.'Il'.l EII] 9' 29:2 '91 4 : ; s e gt Lo A

form number, Bidders DP 1D, Chent I, PAN, date of subméssion of Bid cum Application Form, address of the Bidder, number of Equity Shares bid for, name of the Member of the
Syndicate, place where the bid wes subméted and payment details at the address given below;

A KFINTECH
fin Technologies Limited
Salenurm, Towar B, Plol Mo - 31 and 32, Fmancial District, Gachibowli, Financal Distric, Manakramguda, Sarilingampatly, Hyderabad 500 032 Telangana, India

PIE'-E'SE Nots: 1 additional Share shall be aflofied fo & Alotiees from amung.s! 5506 Successh App.l.-aa.-ﬁs from the cateqanes 254- JEJE {re a—x:rudmg Su:ﬂas.shfa'pp[u:anls ﬁ-um
Categary 142 inthe rafio of § ; 5508
B. Allotment to Non-Institutional Bidders {more than ¥0.20 million and upto 31 million) {After Technical Rejections) (including ASBA Applications)

The Basis of Allatrment ta the Non-Instiuliona! Bidders {moee than 3020 milon and upte 31 million), whe have bid althe Issue Price of 105 per Equity Share or above, was finalized

in consultation with NSE. This category has been subscrbed io the extent of 65247 imes. The @dal number of Equity Shares allotked inthis categonyis 1,851,034 Equity Shares o
T35 succassiul applicants. The category-wese delails of the Bagss of Alloimenl ane s under.

| | R t of Tota Toul e, ;':;ﬂ"’ SIS :ﬁ":;’:;ﬂ::‘ e | N Tel: 407 40 67162222/ 1A003094001: E-miall: alpine inoi@kfintech com: Investor grisvance E-mail: einward re@kfintach com
! i 1988 - 6,01 133 o 1,388 e 1,335 036 { Website: wwa kfintach com; Contact pergon: Mr. M Budi Krizhna, SEBI Registration Ne.: INROOIO00221
5 213& ET] Tm 31 555-—- —&i | 213& —— Ty E’r 20 For ALPINE TEXWORLD LIMITED (formerly known as ‘Alpine Spinweave Limited')
. . - - e { On bahalf of the Board of Direclors
3] an 8 (3 13832 L 2212 L 13632 . S
. 4 5 241-'-1 2 i E'E 4 EEE— 0.23 2.414 101 4523 Place : Ahmedatad, Gujaral Pocia Jogan
- 3 040 7,660 .48 2556 et || 7664 || Date : July 20, 2026 Corngany Secratary and Compliance Officar
| & | 2_[5_9-_& . 0.2 308 0.3 2,608 i _ 5 39*5 | THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
A . 13 112 36520 2.z 2840 1] 3,820 | | PROSPECTS OF ALPINE TEXWGRLD LIMITED (formerly known as ‘Alpine Spinweave Limited).
8 m § org 17882 1.08 (2982 1:1 17692 | | ALPINE TEXWORLD LIMITED (farmerly known as ‘Alpine Spinweave Limited flsd the Prospectus wih the RaG. The Prospeciss is made avaiable on the websile of the SEB! at
8 aes 1 213 I _E.;_.E'p_E'r_ 021 3,268 1:1 3 E‘E‘rﬁ winw sabigov.in a5 well a5 on the website of the BELM |e., D and AFinancial Sanices Privale Limited at weawdnafinsery.com, the websie of he NSE af vaww nzeindia.com and the
| 3408 1 0.13 3.408 0.2 3408 =1 | 3 qﬂ.'a . webszde of the BSE al wm.bsginﬂia.ccen and the wabsite of the Company ab wisw. al piretesworid com. Ay polential mvastor should nole that invesiment inequily shares involves a
| 1 [ e 1 013 3 33.4 .23 3,83 121 ] EM | high degraa of fisk and for details refatng 1o such risks, please ses the saction “Risk Factors” beginning on page 27 of the Prospecius.
| 42 5076 L 0ES 19 BR0 1.2 3,976 14 19,680 . The Equity Shares have not been and will not be registered under the U.S. Securities Actof 1933, as amended (the “U.S. Securities Act”) or any state securities laws in the United
13 | 4544 ] 013 4 | 644 0.5 4544 1:1 4544 States, and unless 5o ragistered, may not be alfered o sold within the Unded States, excep! pursuant 1o an exemplion from, o In a lransacton nol subject to, the registration
TS 4685 12 158 | EE 23;__-,' 341 4 GBR 1-1 55 737 | | requirernents of the 1.5, Securities Act and apolicable U5, stats securities laws. Accordingty. the Equty Shares are baing offered and sold (1) within the Uinited Statas only to parsons

15 | ARTR 2 0% | 3656 058 432E. 11 T l reasun_aiii}'heﬁem 1o he‘gua{fﬁmirﬁﬁlmipﬂﬁltqyerg" (35 definedin Fl_ule 14dhodthe LI._E Secunities Act) _j:-u_rm_ar!tm Section 4{a)ofthe .5, Secunties Acl and (i) outside the United
ETH 570 3 240 Y EiG' 080 1570 o 34510 { | Statesin “offshore ransackions™es definedin and inreliznce on Regutation 5 and the appéceble laws of the jurisdicions whers such offers and sales are mads

7 | £143 ; e 5112 031 5'.113 e 5:”2 { | The Equity Shares have not been and will not be registered, sted or otheratse quasfied in any other junsdiciion outside Indisand may not be offered orsold, and Bids may not bemade o

11 by persoms in any such jurisdicton, except in compliance with the applicet@s laws of such jurisdichion, There will b2 ng public offering in the United Siates

DEEPAK SPINNERS LIMITED
CIN LIT111HP1382PLCO16465
Resgd. Cifice: 121 Industral Area, Baddi, Tehst Nafagarh
District Salan, Himachal Pradesh-173205; Telaphane nos. 01795 24401118
Wabsite: www.dsbindia com Email: punesta arofagdsindiain

WOTICE OF 44th ANNUAL GEMERAL MEETING,
E-YOTING INFORMATION AND BOOK CLOSURE
Mt is hereby ghean hat -

1. Theddlh Annwal Ganeral Meeling FAGW | of he Members of Deapak Spirmers Limitad
wll be heid on Thursday. the 13th of August 2026 af 4.00 pom. through Vidao
Carferencing ("WC'} | Ciher Audic-Visual Means [OAVM'Y o fransact the busiress &3
oullingd in the Noliceof the AGM dated 26.05. 2026
The AGM wil be convened in comphance with appicable provisions of the Companies Act
2033 and rules made thereunder (Acl), provisions of the SEBI [Listing Obligations and
Cigcdosure Requrements) Regulations, 2015 (Lisling Regulatonsh and fhe crcifars

hath

HATHWAY CABLE AND DATACOM LIMITED

Regd off: 802, 8" Floor, Interface-11, Link Road,
kalad West, Mumbai - 400084 Tel: +581 22 40542500,
Website: wwnahathway com; E-mail; info@hathway. nst

Dynamic Cables Limited

A Govt. Recognized Two STAR Export House
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Future of Energy — Bigger & Smarter
STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE 2026

CIN: Le4204MH1959PLCOT142

INFORMATION REGARDING SIXTY SIXTH
ANNUAL GENERAL MEETING

wianw. s namiccs

REVENUE 33.23% EBITDA 41.00% PAT 37.01%

The Spdy-sidh Annual General Mesting ("AGM") of the members of tha Eood
Company will be hald through Video Confarencing ("WG™ ) Other Audio-\isual

Means ("OAVM") on Wednesday, August 19, 2026 at 03:00 p.m. (IST), in Q1FY26 262.03Cr. < Q1FY26 26.95Cr. «» 0Q1FY26 1821Cr isued by Ihe Ministy of Corparala Atairs and Sacuiies and Enchange Board of India
compliance with all the apphcable provisions of the Companies Act. 2043, tha ' from time lo time.

Rutes mads thereunder and the Securities and Exchangs Board of India (Listing e ; 3, Incomplianca with the abowe, tha &nnuel Report and the Motice convening the AGM have
Dbligations and Disclosure Reguiremants) Ragulations, 2015 read wilh all ] g 2 : : | FY 27 : ] A% in Lakhs beanemaiked orfy o thosa sharshalders whoss emai | Ds are ragistered with the Comparny/
applicable cireulars on the matter issued by the Minlstry of Corporate Affalrs mﬁ 27 349.10Cr Q1 FY 27 38.00Cr oy ﬂﬂ. FY 27 24.95Cr. RTAand Depository Paricipants, and the same was completed on 20th July 2026
I"MCA"} and the Securities and Exchange Board of India {"SEBI"), from time to 4, Thehnnal Report 2025-26 and Mobcs of AGK of the Company are- 2o avadable an e
fime, o transact the business set outin the Maotice calling the AGM. PARTICULARS Guarter Ended Yaar Endled webstos ol the Corpany, vz wiw dslirdia com, BSE Lirnibed at waw bsgindia com and
The Motica of the AGM and the standalone and consolidated audited financial ; thated Cenlral Dapasilory Services (india Limited (CDSL, al waw evatingindia,cam.
statement far the financial year 2025-26, aleng with Board's Report, Auditars'  S0I06/2026 ~ Hi03z026 30062025 3110312026 8. The Annual Repart can be accessed at the link hitpes fiwww.dsl-ntia.comiannual-reports,
Report and other documents required 1o be attached thereta, will be sent - — e - and the AGM Motice can be accessed al the link hitps:/iwww.dsl-
alecironically to those members of the Company, whose a-majl addresses ara (Unaudited) (Audized) HIETTET (Audied) india, comygeneraimesting 1/AGM % 202026

ragisterad with the Company f MUFG Intime India Private Limited, Reqistrar B. In compliance with the provisions of ibe Act and Listing Regulations, the Company i
and Transfer Agent {("RTA") / Depository Participant(s) / Depositories, A letter 1| Total Income from Operatiors 3302645 33641.56. 2647705 AaMsrar providing o its members Mg faciity of remote e-voting befare the AGM and during the AGM
prowiding the wab-link, including the exact path, where the Annual Report is 0 | Net F'r-::-ﬁ’rHlusa!l for the period (before Tex, i respectof the business selout inihe AGK Notioe dated 26.05, 2026 and for this purpose
available. will be senl to those members whose e-mall address s not Ercantianal Sl Exirariinis Has 48 77 3730.00 2436 56 11305.00 he Campany has appointed COSL (o facifate valing though elecirone: means. Detailad
registered with the Company Fg:«f DErIJDE”'-'-“'b' Participant(s) / Depositonias. i Y ! mstruchions lorramole e-valing e provided in the Nolice of tha AGM.

Thex Notice of AGM and Annual Repor for the financial yoar 2025-26 will also il HE[ Pm.'.'n Losa} for the pefiod before tax 7. The remote e-voting shall commence on Monday, 10th August 2026 at 9:00 am (I5T)
be made avallable on the Company's websile al and on (aftar Ez-:reémnnaf}arbd-'-:-r E?h'aurdmaw itamst] 3620 323098 2436.66 1305.99 and end on Wednesday. 12th August 2026 at 5:00 pm (IST), The remots e-yniting
the wehsite of the Stock Exchanges ie. BSE Limited (“BSE"™) and Mational A . L . L i : s = module shal be disabled by COSL thereafier,

Stock Exchange of India Limited ["NSE") at www.bseindia.com and i | Net Profit  {Loss) for the peripd after tax B, Aperson, whose name appears in the regiser of Members / Beneficial Cwners 35 on e
www. nseindia.com, respactivaly amnd an the wabsite of KFin Technologias ; FErE: 248527 2174 1820.T1 B443.56 i - ;

Limited (“KFinTech™) at hittps evating kfintech com. (after Exceplional andlor Extraordinary ilemsg) cuit-off date, Le., Thursday, Bbh August 2028, crily shall be antitlad o avail af the faciity

of ramota a-voling as well &5 waling during be meeling thrawgh VEDAWM. The voling
nights al the membars shall be in propanion 1o $hewr share of tha paid-up equity share
«capital of the Company a5 on thecut-cff date.

Ay person, who has acouirad shares eni becomes a registened member of the Company
aftar the dispatch of the notice and is helding shares as on the cut-off date i e., Thursday,
fth Auglest 2026, may ablain a logn I and password by sending a request 1o our
Ragetrars end Transfar Agants al (hair e-mail address af contaclhEimdplecorparabe.com.

Manner of ragistering / updating e-mail address:

{(a) Members helding shares in physical moda. who hawve not
registerad/updatad thalr g-mail address with tha CompamyBTA, are
requested o register/update thelr e-mail address with the RTA, by
subrnitting Form [SR-1 (available on the website of the Company;
whwnw.hathwray. com) duly filled and signed along with requisile supporting

Total Comprehessive income for the period
[Comprising Profit{ {Less) for tha pariod

{after tax) and Ciher Comprehensive
Insamie-(afhee (Ax)]

documents 6 the BTA al C-101, Embassy 247, LB.S, Marg, Vikhroli ; Haowewar, if 3 persan is already registensd with COEL for a-vofing. then the existing usar ID
{Wes1), Mumbai - 400 083 VI | Equity Share Caprial 46435.66 4845.86 4845.85 464588 ard pessword can be wsad for casting a vote.

{b} Members halding shares in dematerialised mode, who have not registerad Tk 10. The: faclity of veting through the ekctronic voling system shall also be mae avaliable at
[ updated their e-mail address with their Depository Paricipant{s), are Wi th ':Emh‘ﬂ_'ng Revaluation Reserve) as the AGM thnough YCHOAVM,  Oaly members attending thi mesting i YCOEM who
requested o register { update the same with the Depository Participant(s) shaown in the Audited Balance Sheet of the - - 4087639 haive nol alteady cast a vole via remate e-woting shall be able 10 exgrcise el wong nghts
where they maintain thelr demat account{s), PreviDus Year dunirey the maoeding,

Manner of casting vote{s) through e-voting: 11. The members wha havs cast (hair vole on Be resolufionds) by remole e-valing bedore the

Members can cast thair vatels) on the business as sat out in the Motice of tha vl Earnmgsl Pae Shar (ol Rs: 10 . each) . . 490 %76 T 42 Aﬁﬁggalsﬁg_dﬁh i Pahm':g:;:f.m e et Twouh VLSCCHIN, nul shati Tk ha

AGM thraugh alectronic voling system (“e-voting™). The manner of valing. tior cantinuwng and descantinied apareors) - 2 5 i . ED” s Eati i E'::""E‘"“. = '”ﬁ”ﬂgag & o

including voting remately (“remote e-voting") by members holding shares in 1. Basit: [ 1N 4.89 378 1742 i Stk N R e SR T R S DR R I

demaierialised mode, physical mode and for members who have nat 2. Diluted: {in INR} < 'angﬂ'tsmsmmﬁ' ) )

ragistered their e-mail address has been provided in the Notica of the AGM. 13, Far any grievances/quenies rekaling to e-voling or parkcipating in the AGM theough VG or

Mermbers attending the AGM who have nol cast their votais) by remote e- MOTES: QAWM Febers may refer to the Frequantly Asked Questions (FALST and g-viiting

woling will e able ie vole at the AGM through Insta Poll 1. The above financial results were raviewed by the Audit Committee and approved by the Board of Directors at their respective meeting held on Monday, July mardal availabés al wiw svolngndia.com, unier the hisp sechon of wiits an amail 1o

20, 2026 hetpdask avobingi@Ecdslinga, com of contact Mr Milin Burder (022-Z3066738 | ar Mr

The login credentials for casting votes through remote e-vating shall be madea
available fo tha members through e-mail, Mambers who do not raceiva e-mail
of- wihose g-mail addrass s nol registered with the Company / he BTA |
Depository Particlpantis), may generale login credentials by following
instructions given in the nofes to the Motice of the AGM,

The samsa login credentials may also be usad for attending the AGM through
WEADAWM,

Mahbpob Lakhani (022-23058543) ar Mr. Rakash Dalyi (022-23068542) o contact Shn
Ramen Palra, Marager, M's. Maheshwarn Detamatics Privabe Limited, 23, B, M. Mukherze
Road. Sih Floor, Kelkats — 700 001, Telephone: (03322435029, {033)22433800
(03322487248 Mobdle - 8017058433, E-mall - contactfmglonrparate com
The Register of Members gnd Share Transfer Books of the Cempany will remain dosed fram
Friclay, Tth August 2026, to Thursday, 13th Auvgust 2026 (both days inchusive) for the anneal

2. The financial results of the Company have been peepared in accordance with Indian Accounting Standards (ind AS) as notified under Section 133 of the
CompaniesAct, 2013 read with Companies (Indian Accounting Standards) Rules, 2015 as amended.,

3. The above is an extract of the detailed format of financial results fior the quarter and financial year ended 30.06.2026 filed with the stock exchanges under
regulation 33 of SEBI (Listing Obligations and Disclosure Requirermnents) Regulations, 2015, The full format is available on the website of the stock
exchanges Le. www.bselndia.com, weswnseindia.com and on the company’s website e, wwwodynamiccables.cokn. The same can be accessad by
scanning the OR code provided Below,

cheaing,
Joining the '_‘"G" through VC/OAVM Place : Jaipur For & on behalf of Board of Directors For DEEPAK SPINNERS LIMITED
h}embem will e ah_le to EHtE_r_H;I tha AGM through WG ﬂ.ﬁ.‘-..l'l'.ll._ through Date ; 20th July 2026 Dynamic Cables Limited Diate - 9007 2076 Puneeta Arora
JinEvents at https:ifjioevents jio.com/hathwayagm. The information about Place - Baddi Company Secratary

lagin cradentials to be used-and the steps 1o be followed for altending the AGM
are explained in the Notice of AGM,

Members are requested to carefully read the Notice of the AGM and in
particular, instructions for joining the AGM, manner of casting vote
through remote e-voling or voting at the AGM.

CIN: L31300RIZ00TPLOO24139
Regd. Office & Unit-1: F-260, Road
Mo.13, VEI Area, Jaipur-302003 {IMDIA}

Ashish Mangal
Managing Director

OIM : 00432213

Place : Mumbai
Date

By arder of the Board of Direclors

Sd/-

Ajay Singh

Head Corporate Legal,

Company Secratary & Chief Comphance Officer

: July 20, 2026 (FCS 5189)

—-—
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IDAILY
BUSINESS

FFIMAMRCIAL EXPRESS

Ahmedabad

epaper.financialexpress.com




